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Conlzim

. ouaowwﬂ— Ny Akt ged g ember (A) Vice-Chairman
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orden At. 28, 8,07 wm 3

. o) GT'EHL'\ daLeél 8.9, 0} 05 03.08 g Heard Mr M.Chanda, learned
,Fo.nqﬁ)‘ \M 0.A Mo.llg\b?o - codﬁnsel for the applicant.

!

[ssue notice to the Respondents
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Call this matter on 24.4.2008.
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T S (Khushiram) - (M. K. Mohanty)!
' Member(A) - Vlcc-Chanman
N T 02.09.2008 Call this matter on 30.09.2008

alongwith 0.A No0.225/2007.

: i(hushir.am) (M.R. Mohanty)
' ! Member(A) ' Vice:Chairman
. nkm
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01.12.2008 Call ~this matter on 22.01.2000
alongwith the O.A.
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Vice-Chairman
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Q.A.258/07

. 04.06.2008

(M.R. Mohanly)
Vice-Chairm

nkm

04.06.2008 this mattel

N ‘(K}-}ushim:m)
Member(A)
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f O.A.225 of 2007. 0
_{M.KAvedi) | (MR, Mohanty)
Member (A} o Vlce Chcurmcn
! {ob/ , o
06.08.2009 . Heard Mr. M. Chanda,
I learned .counsel appearing for, the .
Applicant and - Mrs. Manjula Das, |
learned  Addl.Standing  Counsel. ‘1
! appearing for the Respondents and '
‘ perused the materials placed on lecorcl ]
e g | Hearing concluded. J.ud.gmz_znt
B ‘reserved. o | %‘ B
© (M.K.Chaturvedi) (M.RMohanty) =~ |
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
C.P.N0.02/2008 (in O.A.No.225/2007) |
Dated 10.09.2009
Shri Rintu Roy | | Applicant
By Advocate Mr M. Chanda
Versus

Brig. R.M. Painuly & another .. Respondents.

By Advocate Mrs. Manjula Das, Addl. Stan(iing Counsel

Present: The Hon’ble Mr. Manoranjan.Mohanty, Vice-Chairman
The Hon’ble Mr. M. K. Chaturvedi, Administrative Member

1.  Whether reporters of local newspapers may be

v
allowed to see the Judgment? _ Yes'No
2. Whether to be referred to the Reporter v
or not? Y¥es/No
3.  Whether their Lordships wish to see the o
fair copy of the judgment? Yes/No
4. Whether to be forwarded to P
other Benches? : Jes/No
Vice- an/Administrative Member




CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI
C.P.No.02 of 2008(in O.A.N0.225/2007)
Thisthe 10th dayof September 2009

- Present The Hon’ble Mr Manoranjan Mohanty, Vice-Chairman

The Hon’ble Mr. M.K. Chaturvedi, Administrative Member

Shri Rintu Roy,
No.14117514 Model Maker,
“Counter Insurgency and
Jungle Welfare School,
Pin: 900446, C/O-99 APO.
Applicant
By Advocate Mr M. Chanda
: Versus
1. Brig. R.M. Painuly,
Commandant,
Counter Insurgency and
Jungle Welfare School,
Pin: 900446, C/O 99 APO.
2. . ShriS.XK Das g
Sr. Area Accounts Officer,
Area Accounts Office
Bivar Road, Shillong-1
Respondents

By Advocate Mrs. Manjula Das, Addl. Standing Counsel

ORDER
C.P.N0.02/2009 (in O.A.No0.225/2007)

Manoranjan Mohanty. Vice-Chairman:-

Non-compliance of the interim  restraint orders dated 28.08.2007 and

28.09.2007 rendered in O.A.225 of 2007 is the subject-matter of allegation in

this Contempt Petition No.2 of 2008.

2.° By way offiling a reply, the Respondent No.2 has disclosed as under;-

«“_..Ibegto state that consequent upon proposal from the
unit for grant of ACP, the pay of the petitioner was fixed
at the higher scale of Rs.4000/-  with effect from
20.05.2003. However the said benefit was granted
erroneously un the pay scale of Rs.4000-6000 instead of
Rs.3200-Rs.4000. ‘

As per clarification dated 02.12.2004 of the Director
General of Military Training, General Staff Branch, Army
Headquarters, DHQPO, New Delhi-110011, (Respondent
no.2 of the O.A) the post of the Model Maker is a
promotional post and the said post is to be filled up from
the Model Mazdur with 5 years service. Consequently ﬂ/

o)



2

petitioner will be eligible for grant of ACP only after
completion of 12 years service after re-mustering from
Cook to model Mazdur. Thus, 1* ACP granted to the
petitioner on 01.12.2000 is irregular and not as per rule.
Accordingly the petitioner’s pay was fixed reverting to
earlier lower scale.

Excess payment due to fixation of higher scale on Pre-
Mature Grant of Assured Career Progression was made to
the petitioner with effect from 20.05.03 to 31.07.07.
However in compliance with the Hon’ble Tribunal orders
dated 28.08.07 and 28.09.07 no recovery of excess
payment has been made.”

3. Respondent No.2 has also stated as under;-

« . 1beg1o state that as soan as he order dated 28.08.07
and 28.09.07 passed by the Hon'ble Tribunal, the
respondents/contenmers immediately - complied with the
. Hon’ble Tribunal’s order and stopped the recovery of
excess payment from the applicant. He also confirmed
from the Commandant, Jungle Welfare School that in
compliance with the Hon'ble Tribunal’s order dated
28.08.07 and 28.09.07 no recovery of excess payment has
been made thereafter.”

4. By way of filing a rejoinder, the Applicant has placed on record a salary
statement of 09.09.2008 to show that some recoveries were being effected from
the salary of the Applicant. But there are nothing to show that there were any
recqvefy on the count of excess pa}ﬁnent of ACP. |

5. By our order dated 10.09.2009 rendered in 0.A.225/2007, we have
already held that recovery was ordered for just réaSOn and that should be
done upon grant of ACP from 01.12.2007.

6. In the above premises, there remains nothing to proceed with this case. |

7.  Accordingly, this C.P. is dropped. No costs.

(MK
Administrative Member

Vice-Chairman
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1 Rejo, RM Paindy, | -~ Tamgrat sa05s

-

Commandant, : Govenhatt Bench
Coupler lnsyrgencvand

Jungle Welfare School,
Pin: 900446, C/0- 99 APO,
2. Shei S K, Das,
S, Area Accownts Officer,
Area Accounts Office
Bivar Road, Shillong- 1.

... Respondents/
Alleged contemnors,

The humble patitiopers above pamed

Most respect{uliv cheweth:-

1. That ihe pelitioner has approached Uus Hah"ble_ Tribunal theough O.A,
No. 225/2007 against the impugoed lelter No, ?417'5/ Qf/ VCPC/GS/ MT-
7 dated 02.12.2004, lelter bearing Ne. Pay/Tech Coword 19 (3) ACP Army -
dated 20.03.2006, leller bearing letter No. 6013/ACP/Adm daled -
31.05.2006 and letter bearing No, Pav/Teeh/Coord/49 (B)/ACP dated

R,

25.07.2007 and praving for a direcon upon the respondents lo grant

declaration by this Hon'ble Tribunal that the raspondents are nol entitled

to make any recovery in leems of the impuganed order daied 25072007,

. b s
The petitioner has also praved in the OA No, 225/07 that the Hon'hle

Pav/Tech/Cooed/49 (BY/ACP daled 2507.2007 Ul disposal of the

Original Application,
2 Thai the pelitioner siates thai the G.A, No, 225/2007 came befare this

g Counsels of the parties and afler perusal of mailerials ca
record was nleased io direct the resrnaog te that figeid OV O 3
fecosg pieaseq o airect e fespondonts that liplier fecovery, 4 any,



1

LS O

-

~

14

diea

i,

11

S S,
v e e 1 ibuisl

Cenliit nulu. .

+

-

-

7

A

—

L
g i
onled

t'lJi-\‘ .,
QLS

ard

-

-

-~

rg
ihunal as Aanoxam- T and

ite of

(8]
t

i1

el by
Ors in g
Hon'ble Teibuuy

~

[}

InAL
=
b

aving for keepin

———

f thi

‘aitleain

Al

>

D0

£

~
~

.i
=
i

P

V40

alleoed

y a5

/

’

d the ¢a

&

{

§b

ies of the arder date

(UL R 1)

g1}

rwrardlif

4

£

onet on receipl of the copies of the or
1

The represenfation submit

- P
U
~

1

herewitl

Cani
,
{

(1 £}

Lt
M

28.09.07 approach
t his pay
the resn

d 28.00.07.
i

¥

has heen {orwarded 1o

Hon'ble Tribuna
showldd be madse (r
tepresentation dale

an
R



1, “ -t
o’
2o
N i3
)]
PR
ar et
- P
-
x g
5 o
=
-
I
_‘ Il nl
WA -
- -
DR
et
2] Aﬂch
o T
=
Am v
o
ot
T ty
= o
-' .I— _‘“.
<
rmm L)
4
R
bt B
. .
5% W
oo
]
Free o)
-

{ega WO
Y ibunal

“
-

.i““.-

S{':‘T,{d

Yy
Cesitral Aumiii

’

pra



e
V-4 X - S P BT ER 1}
| Central Acnivaave 3.abubia!

aore,
2 2 i!!‘;. ;

LG CUIER LT
Guwahati Bench

AFFIDAVIT

L ‘;lw. Rinty Rov, No, 14117514 Model Maker, ged abowAdYre working . -
in the Counter Insurgency and Jungle Wellare School. Pia; 900446, C/O-

QQ A’Pﬁ r:{v 11 } V 50‘@_}“\1‘: de:‘]a‘fﬁ as i fﬁ“l OIS -

That Tam the pelitioner in the above contempt pelition duly authorized by

the others and as such 1 am well ar:-quainiéd with ‘the facls and |

That the stalements made in paragraph 1 to D are true o my knowledge
and belief and I have nol suppressed any material fact, |

l

That this Affidavil is made {or the purpose of {iling contempt pelilion

-before this Hon'ble Tribtmal, Guwahati Beach, Guwahati for non-

compliance of the Hon'ble Tribunal's der dated 28.08.07 and 28.00.07 -

passed in O.A, No. 225/2007.

« '
Apd Tsign this Affidavil on this 1 i day of January 2008,

ety

Neponent

Identified by
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P - GENTRAL ADMINISTRAT TVE TRIEUNAL AANNEXURE']
- , CUWAHATI BENCH: - ‘
: : o ORDERSSHEE T M*’"“”*""’“"‘".‘"" '
| St ul o wima R
1, COriginal Application No. Q\D\FJQY— Cemmi AUDL., ol 21V Tobeusi
5. Mise Petition No. / | .
3, Gontempt Petition No. A :
b l . n—ng'{a"( . Tu913
i 4. Review Applicantion No. ___ / vaai“ 1i Bench
1 . % N
1 Applecant(S). \Q,L'fn'\'u 207' ~VS— Union of India & Urs
] : : .
hdvecste for the Applicantsi- M. Chowvnder, S . Mol Me. Lo rdla
hdvocate for the Respondants:- Cast .
l1 "'N_ates Of'-.—.he Recls'try -%‘:" - __#-,5'*‘-5\' - Ord'e-fmc;f‘—fﬁé”'r?l-&rn-ﬁ-

|

\ 2& 8.07. The| applicant  was  intinly

' _ appomiodlaq Civihan Cook snd theieudler
he was rejnunstererl as Model Maker w.e. L

"'i 01.12.1945

1500/-. {On 0G.l1. 2003 the School

Authority %‘lanncd tas remastering of the

5 i the pay scue of Rs.950-

A
'5;53,5;(

upphczmtohd.. been aasienvd o tie

cadre of Miodel Makcr v uoca promotior.

O o

i,

Accordingjw the spplicant he should have
been grafted as remuster {tom Cook to

! Model M.a.%'.cr w.e.f .01.12.1995 in the pay
scale of ®s. 950-1500/ - Vids impugned

order dajed 02012.04 informed the
applicun:%l'nnt remustering from Ceok 10

Morlel Mufer in pritia f3oie pprins 2o e,

uregular sz t»é«i-zaxisc Moael Maxer is a2
% promationid post front the Model Mazdoor
with 3 vewus service and also observed
that the individual could be eligibie for 17

Contd/ -
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. o '48’
o, - 28.8.07. |
o ACP bencfit only after completing 12 years - |
of scnnoc from the date of remustering i.e.

o - on Nov,‘2007 The apphcant has sub tmth.d |
(o . s Tt '-W representations  dated 37 30,03, 2005, -t {
Contym ~uloibiwne 1orvuei | 95.01,2006 * betore thq (,mgspondcms to
gant the pay scale of {Rs. 4000-6000/-.

' , But t.hc Rcwpomlem No nnbmx;:d the

Q’JTET?—"’T SALKIL | applicant that the apphcant istnot cnutlcd'"

l i Gt Ben_ch - to the bcncﬁt of ACP, in viexy ut ‘the fact. -
that he has aln:ad) got a financial

‘ upgradation to the post of Model Maker
froma 04.12.95. Bebryg aggricved ' the
applicant has filed this Q.A. seeking the
relicfs. A | '

I bave heard Mr.M.Chanda learmed

counsel for the applicant and M. M. Das,
lkeamed AddLC.G.S.C. - for the
Respondents. Counsel for the respondents
has submitted that he would like to take

instructions.

p o gan

in the meantime, this Court dircc.ts
the respondents that further mcovcr_{r if
any, will be kept in abc_vancc till the next
&ntc.

Post the matter on 28.9,07

- -

Sd/ VICE DHAIRMAN
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CENTRAL- ADMINISTRATIVE TRIBUNAL

GIWAHATI BENGH:

ORDERSSHEET

L. Qrig inal ‘Appiication No.

= S.—/QTZ— ff“ n*’f c.'(
v Gt}nt_ral Avli.ostid

2. Mise Petltion No.

3. Contempt Petitlon No., ___,_/
4. Review Applicantion No.__, N '/

—

TR Ui

coPY
Rk

.:__\“ Cq’ )\\g\b\
(FRAE!

<, . .
Rl

'28907.

HHN ]
Jaa
.

I

gty B

" Mrs. U.Dutta, lcamcd counsel for’
the Applicint and Mrs.Manjula Das, learned !
AddlL Standing Counsel for the Central
Goverament ’ Lcamcd Addl.
Standing Counsel has not been able to
obtain instructions  from  the
Respondents.
| Issue notice to the Respondents,

gre present

taxy

requiring them to file reply by 30.11.07.

As an ad- interim measure, N0 recovery
should be made from the applicant until
further orders.

" While granting the ad- interim order,
liberty is hereby granted to the Respondents
to put up their ob.jection, if any, to the
interim wmade in this Original
Application/ to this ad iaterim order.

praver

Send copies of this order to the
respondents’ (alongwith noticcs)l and free
copies of this order be also handed over to
the learned counsel appearing for both the

g

B4/ VICE. C1AIAMAN
Sd/MERBLR (A)

m‘[':~ 0l
auve Tiibunel |
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'COURSES WING M@@w

- KEEPING IN ABEYANCE OF RECOVERY

An application for keeping ¢f recoverxin abeyance of rccovéi'y made from pay and allowances
in respect of No 14117514 Model Maker Shri Rintu Roy prcscntly serving with Courses Wing s
forwal ded for your perusal and favourable action plcase. _

 Encls : (FPhree only)
. Adm Wing

AAO Shillong

;*{1 4 ';:;IJ R P 1

Cepiral AdMuan. aiive Trbunalt

griret aTaiis DS Coord
l ‘s ol At dLth FOI’ SI




IFrom : No 14117514 : L A / f
" Model Maker S o ‘
Shri Rintu Roy L '***f_ﬁ{»m-- - -
CIUW School * =~~~ | P L7 b wiaye BT A
c{_:l)‘u_iﬂ AlllsasJaing :')'.l‘;w':&! ‘ANNE SANM le&
To = : The Commandant |
CIJW School VAR ERE
C/0 99 APO '
| gargTet Faructy
Through proper channel . Gewahiat Bench
. Sub : | .REOUEST FOR KEEPING IN ABEYANCE OF RECOVERY
MADE FROM PAY AND ALLOWANCES
Sir,
1. ‘With due respect and in appreciation of the above cited subject, I have the honour to state thal

you the following few lines for your kind consideration and favourable action please.

2. That Sir, I submitted an application to the Central Administrative Tribunal (CAT), Quwahuii

bearing No 225/07. In relation to it, the decision of the CAT, Guwahati, and as per the Court’s Order No,
225/07 dated 28 Aug 2007 and 28 Sep 2007 no recovery should be made from my pay and allowances

- until further order (photo copy attached). '

3. Sir, keeping in view of the recovery made from my pay and allowances wel 01 Aug 2007 and
the above 1 want to get exemption from making recovery.

4. 1, therefore, request your honour that you will be kind enough 1o kecp recovery in abeyunee
immediately please for which I shall be grateful to you. -

5. Thanking you.

Yours faithfuily
Station : C/O 99 APO E (Rinlu Roy)
: Maddel Maker
Dated : [~} Oct2007
~ Enels ¢ (ree only)
Copy lo:
Arca Accounts Office - For information and further necessary action pleasc.
(Pay — IV) ‘

Shillong (Meghalaya)
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. "IN THE CENTRAL ADMINISTRATIVE TR ~ o=
GUWAHATI BENCH Lo ]’ \ﬁ %
IN THE MATTERO. * 1 | 4“
C.P.n0.2/08 |
In O.A no. 225/07
Sri Rintu Roy ‘
...Petitioner
SR Mot and (e \
’ ...Respondent.
IN THE MATTER OF:

An affidavit on behalf of Respondent
no.2 to the C.P.no.2/08.

" (AFFIDAVIT ON BEHALF OF RESPONDENT NO.2)

I, Sri S.K.Das sfo late R.M. Das, presently working as Senior Accounts
Officer, Area Accounts Office, Bivar Road, Shillong-1, do hereby solemnly affirm

and state as foliows:- -

1. That, | have been impleaded as party respondent/ contemner no.2 in the
aforesaid Contempt Petition. Accordingly a copy of the same has been served
upon me and have understood the contains thereof.

2. That, | do not admit any of the averments except which are specifically
admitted hereinafter and the same are deemed as denied.

3. That with regards to the statements made in paragraph 1 of the contempt
petition the humble answering respondent has nothing to make comment on it as
\} they are being matters of records of the case.
N

4. That with regards to the statements made in péragraph 2 of the contempt
petition the humble answering respondent has nothing to make comment on it as

they are being matters of records of the case.

5. That 1 deny the correctness of the statements made in paragraph 3 of the

contempt petition.]1 beg to state that as soon as the order dated 28.08.07 and_)
28.09.07 passed by the Hon'ble Tribunal, the respondents/ contemners

\

. immediately complied with the Hon'ble Tribunal’s order and stopped the recovery

..



Commandant, Jungle Welfare School th
Tribunal's order dated 28.08.07 and 28.09.07 no recovery of excess payment

has been made thereafter.

6. That | deny the correctness of the statement made in paragraph 4 of the

contempt petition |1 bmat consequent upon proposal from the unit for

m pay of the petitioner was fixed at the higher scale of Rs.4000/-
with effect from 20.05.2003. However the said benefit was granted erroneously in
the pay scale of Rs,4000-6000 instead of Rs.3200-Rs4000.

As pér clarification dated 02.12.2004 of the 'Director General of Military
Training, General Staff Branch, Army Headquarters, DHQPO, New Delhi-
110011, (Respondent no.2 of the O.A) the post of the Model Maker is a
promotional post and the said post is to be filled up from the Model Mazdur with 5
years service. Consequently the petitioner will be eligible for grant of ACP only
after completion of 12 years service after re-mustering from Cook to Model
Mazdur. Thus, the 1%t ACP granted to the petitioner on 01.12.2000 is irregular

~ and not as per rule. Accordingly the petitioner's pay was fixed reverting to earlier
lower scale.

Excess payment due to fixation of higher scale on account of Pre-Mature
Grant of Assured Career Progression was made to the petitioner with effect from
20.05.03 to 31.07.07. However in compliance with the Hon’ble Tribunal orders
dated 28.08.07 and 28.09.07 no recovery of excess payment has been made.

7. That the humble deponent begs to state that there is no lapse or
negligence on the part of the petitioner of the Respondent Authority to comply
with the Hon’ble Tribunal’s order.

8. That there is no violation of the orders dated 28.08.07 and 28.09.07 passed
by the Hon’ble Tribunal and hence the Contempt Petition is liable to be closed.




AFFIDAVIT

I, Shri S.K.Das s/o late R.M.Das, aged about 50 years, resident of Pragati
Nagar, Satgoan, Guwahati-781171, presently working as Senior Accounts
Officer, Area Accounts Office, Bivar Road, Shillong-1 ,in the districtE&s_wa}h‘[kdo

hereby solemnly affirm and state as follows :-

1. That | have been impleaded as the alleged contemner no.2 in the instant

case and am fully conversant with the facts and circumstances of the case.

2. That the statements made in paragraphs '.2,5 A2 7. .. .. .of the
application are true to my knowledge, those made in paragraphs
W™ 6 are being matters of record of the case derived
therefrom which | believe to be true and the rest are my humble submissions
before this Hon’ble Court.

And | sign this affidavit on this the 2%«Ap» | 2008 at Guwahati.

Identified by:- : : /g/ﬁfw -2
SIGANTURE

TSN

Advocate’:--

Solemnly affirmed & declare by the
deponent who is identified by

M pasy AAw L




DISTRICT: ..... 5 7

VAKALATHNAMA

. KAMRUP :: GUWAHATI

SA/RA/CP/PT/NO. 2 of200%
‘nm O A. Y. 22_3‘/0?

- RRevhn ({07

CENTRAL ADMINISTRATIVETRIBUNAL GUWAHATI BENCH 3

Appllcants / petsts onez.
-Versus-

I’[)’Y)ﬁ K M ?A,vhwj“] 9:0\’)1'\/
’ Respondent/s / Adbeg, med

I, 55 5meben M Deg WMRespondem No. *.....in

the above apphcatlon/petltlon do hereby appoint and retain Shri

P\“«\J”& cieeeeree . Advocate/s
to appear, plead and act for me/us in the above appllcatlon/petltlon and to
conduct and prosecute all proceedings that may be taken in respect thereof
including contempt of Court Petitions enter into compromise and to draw
any moneys payable to me/us in the said proceeding.

Place: ﬂx“‘"‘ ohob!, "ﬁﬁ’”‘fﬂ”’ v Ra,

- Date: 22{408

Signature of the Party
Executed in my presence . : : “Accepted”
(Name and Designation) - (Name of the Advocate) -

Naine and address of the

Advocate for Service

The contents of the Vakalath were truly and audibly read

over/translated into .......................... language known to be party
executing the vakalath and he seems to have understood the same.

Signature with date
(Name and Designation)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An application under Section 17 of the Administrative Tribunals Act, 1985)
Title of the case CP.No.__ 2 /2008
IN O.A. No. 225/2007
Shri Rintu Roy : Applicant.
-Versus- ‘
Union of India & Ors, : ReSpondents.
INDEX
SL No. | Annexure Particulars Page No,
1. -— Reply 3
2, - Verification -4
.3 v Copy of salary statement of the petitioner -5
dated 09.09.2008 :
Filed By:
Advocate

Date:- Ol.10 08
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Central Administrative Tribunal

| [ETgEt =it
IN THE CENTRAL ADMINISTRATIVETRIBUNAL J

GUWAHATI BENCH:"‘GUV.VAHATI

In the matter of:
C.P. No. /2008

In O.A No. 225 /2007
-And-

In the matter of:

Shri Rintu Roy.

.. Petitioner,
-Versus-

Brig. R.M Painuly & another.

. Respondents/
Alleged contemnors.

-And-

In the matter of:

Reply submitted by the petitioner to the
aifidavit submitted by the respondent No.
2 to the C.P. No. 2/2008.

The petitioner above named most respectfuily begs to state as foilows:-

1.

That the petitioner categoncaﬂy denies the correctness of the statements
made in paragraph 5 of the affidavit filed by the respondent No. 2 and
further begs to state that the respondents are still recovering alleged excess
payment from the monthly salary of the petitioner in violation of the
direction passed by the Hon’ble Tribunal oh 28.09.2007 that no recovery
should be made from the applicant until further orders. It is stated that in
spite of the direction passed by the Hon’ble Tribunal that no recovery should

be made from the applicant until further order respondents are recovering @

~ Rs. 1030/- p.m from the salary of the petitioner in each and every month tiil

date. As such statement made by the alleged contemner/respondent No. 2
that he also confirmed from the Commandant, Jungle Welfare School that in
compliance with the Hon'ble Tribunal’s order dated 28.08.2007 and

oduo ol

on 01.§2.08
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Centrat Administratve Tibunal |
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28.09.2007 no recovery of excess pa;yment has been @g_‘m Be:tm tJ:se
and misleading. Therefore, the Hon'ble Tribunal be pleased to initiate a
Contempt proceeding against the alleged contemnors for willful violation of
the order dated 28.08.2007 and 28.09.2007 in O.A. No. 225/2007 of this
Hon’ble Tribunal and further be pleased to 1mpose punishment upon the
alleged contemnors in accordance with law.

That the petitioner denies the statement made in paragraph 6, 7 and 8 of the
affidavit filed by the respondent No. 2 and further begs to state that he was
remustered as Model Maker, therefore such appointment cannot be termed
as promotion, as alleged in the impugned letter dated 25.07.07. Moreover, the
decision of the respondents that the financial upgradation/or benefit of 1st
ACP is granted wrongly, such decision of the authority cannot be sustained
in the eye of law, as because ‘remustering’ is not a promotion, as such
upgradation were rightly granted to the afaplica.nt. It is not a fact that the
scale of Rs. 4000-6000/- was granted to the applicant erroneously but done as
 pex the provisions of rules, which he is entitled to get from 17.08.2000 itseif. It
is further stated that no excess payment was made to the petitioner, as such
question of recovery of excess payment does not arise.

It is further stated that the Hon'ble Tribunal was pleased to direct the
respondents no recovery should be made from the applicant until further
order way back on 28.08.2007 and on 28.09.2007 but the respondents in total
disregard to the ad interim order of the Hon'ble Tribunal recovering @ Rs.
1030 p.m from the salary of the petitioner till date. As such it is prayed that
the Hon'ble Tribunal be pleased to direct the respondents to produce the
salary statement of the applicant and other records before the Hon'ble
** Tribunal to ascertain the fact that the respondents are still recovering @ Rs.
~ 1030/- p.m from the salary of the petitioner in violation of the direction
passed by this Hon'ble Tribunal on 28.08.2007 and 28.09.2007.

Copy of a salary statement in respect of the applicant dated
09.09.2008 is enclosed herewith as Annexure- R.

&«Jw {7



3.

That under the facts and circumstances as stated above the Hon'ble Tribunai
be pleased to initiate a contempt proceeding against the alleged contemnors
for willful violation of the order dated 28.08.2007 and 28.09.2007 in O.A. No.
225/2007 of this Hon'ble Tribunal and further be pleased to impose
punishment upon the alleged contemnors in accordance with law.

R L R e

Central Adrrinistrathvo Tribunal

{ .

; 2 0EC 2008
s

uwzhati Bench j




VERIFICATION

L Shri Rintu Roy, No. 14117514 Model Maker, aged about 43 years, working
in the Counter Insurgency and Jungle Welfare School, Pin: 900446, C/O- 99
APQO, applicant in the instant éppﬁcaﬁon, do hereby verify that the
statements made in Paragraph 1 to 3 are true to my knowledge and I have

not suppressed any material fact.

And I sign this verification on this the m day of November 2008.

[ s e SRR

2 050 2008

AR LY

uwahati Bench

| Conrat Adrministrathes THbumnal K . | K«”""?
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‘Satary Statement in respect of Shri Rlntu Roy, Model #Maker of CIUW School C/0O 83 APO :‘,f‘
- . . For the period of 01 Jul 2007 to 31 Aug 2008 - : i‘y:
#{Month/ Basic' |DP (50%| . DA SCAY _[Convien|HRA |Med  (Grand Deduection Total Net . [Sigofind :
Year Pay lof Basic Lo RLA [ce  [05% |Alces |Total - : . |deduc-  jamount ' ;
: . |Pay) : Alices i : tion payabie i
o : : - GPF. [CGEGIS [Any
. ’ . other -
- . 2706 (41%) = 30 o f s % ‘
: B e oy T T
: g 41! 134 EaA :
: ﬁﬁ;zaaa(‘ %"’@ #35L e 2
%’b*‘“h—“"; — ;- = : yw% — - 4 -
76l Fe52 10 05530 :
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Prepared and signed by o  Note:(i) Regimental Cutting @ Rs 14/- per month from Net payable amount:
’ (i) increased of DA receipt by separate Sy Bill.
. :

(Shri Rintu Roy)

Model Maker M@ ’
S% Sep-08 S W ‘
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